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submerged on 15th and 16th Auiuit, 
1989. Duration cf the flood « n  
approximately 37 hours. The vehi-
cular traffic was closed at 3-0 f .m  on 
15Ui August, 1899 Light vehicular 
traffic was restored on the morning of 
the 17th August, 1989, and the full 
traffic at 2-0 pm. on 18th August, 1959«

Train Accident near Vijayawada
•1879 Shri P. C. Berooah: Will the 

Minuter of Railways be pleaaed to 
state:

(a) whether it is a fact that the 
Madras bound mail train from Howrah 
on the night of the 20th August, 1959 
met with an accident 70 miles from

(b) if so, the reasons for the mis-
hap, and the casualties as a result 
thereof, and

(cl whether any inqum has been 
made**

The Deputy Minister of Railways 
<Shri Shahnawas Khan): (a) Yes

(b) and (c) Nine persons received 
minor injuries. The Government In-
spector of Railways has held an en-
quiry into this accident His report 
ia awaited Hie reason for the mis-
hap will be known only after the re-
ceipt of his report on this accident

Kakarapara Project

•leaa / Skri p  *■ p*toi:
\  Skri Pfetehsioh Ohodasar :

Will the Minister of Irrigation and 
Fewer be pleaaed to state*

(a) whether machinery worth about 
S i  40 lakhs meant for Kakarapara and 
Ukai Projects have been removed to 
Koyana and other projects from 
Kakarapara Project site; and

(b) if so, whether this waa done with 
the approval o f the Central Govern-
ment?

9epafty MMfcftav ef Irrigation 
«Ml « » i r  (Skri Mmtkl): (a) Infor- 

being collected and will be 
iftWt m  the Table of the Heuse.

(V) *«. St.

ReqnMtfealag ef lattSa
*1881. Shri Raas Kristas ftapiar

Will the Minister of I M  aa* Agri-
culture be pleased to stale at what 
>tage is the proposal for enactment o f 
V consolidated law applicable uni- 
Jtonnly throughout the country in re-
tard to acquisition and requisitioning 
jrf lands?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): The present
position with regard to the implemen-
tation of the Tenth Report of the Law 
pommusion on the Land Acquisition 
Act, 1894, and Requisitioning and 
Acquisition of Immovable Property 
Act, 1952, was given to the Lok Sabha 
by the Law Minister, on the 13th 
August, 1959, in reply to Unstarred 
Question No 735 Pending a decision 
on the Tenth Report, no Central legis-
lation as suggested is contemplated

Exchange ef Qaeda wtth Wa—la
*1882 Shri Rajendra 8tngh: Will

the Minister of Community Develop-
ment and Ce-eperatien be pleased to
refer to the reply given to Starred 
Question No 2174 on the 1st May, 
1959 and staU*

(a) the extent of value and volume 
of goods that have been actually ex-
changed between the National Agri-
culture Co-operative Marketing 
Federation Ltd, and the Centra) 
Union of Consumers Societies of 
U S S R , and

(b) whether possibilities of similar 
agreements on co-operative basis have 
been explored for other East European 
countries9

The Deputy Minister ef Community 
Durelapaant and Oe spsratlsn (Start
&  S. Marihy): (a) No goods have
been exchanged between the National 
Agricultural Co-operative Marketing 
Federation and the Centroaoyus a* 
far.

(b) Only one other country vit.. 
Hungary hat approached the IWdfcr- 
atfcm In this connection but the mat-
ter has not been processed further.




